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INTRODUCTION
1. the Chairman. Estimates Commictee. having been authorised by 

the Committee present this Twenty-fifth Rctvn on action taken 
by Government on the recommendations contained in the Forty- 
ninth Report (Second Lok Sabha) on the Ministry of Finance—Orga
nisation of the Department of Revenue—Central Board of Revenue.

2. The Forty-ninth Report of the Estimates Committee was pre
sented to Lok Sabha on the 20th April. 1959. Government furnished 
their replies indicating action taken or p-oposcd on all the recom
mendations beween the 31st July, 1961 and the l l th Octobcr, 1961. 
These replies were considered by the Study Group 'G' of the Estimates 
Committee (1961-62) on the 12th December, 19f)l, Further infor
mation was called on certain points arisirtg out of the replies to recom- 
mendaticii Nos. 7. 8, 10. II. 14, 1.̂ , 16. 22 and 24 and the same 
was received between the 5ih May. 1962 and 6th August. 1962. 
These replies were considered by the Study Group ‘F,’ of the F.stimates 
Committee (1962-63) on the 30th August, 1962, who desired that 
further information might be called from Government in respcct of 
recommendation Nos. 7 and 8. Government furnished this informa
tion on the 18th October, 1962 which was considered by the Study 
Group ‘E’ on the 23rd November. 1962. Tfv: drrift Report on action 
taken on the recommendations contained in the Forty-ninth Report 
was considered by the Study Group ‘E’ on the 11 th December, 1962 
and adopted by the Committee on the 30th .lanuary, 1963.

3. The Report has been divided into the following four Chapters:—
I. Report.
II. Recommendations that have beer, accepted by the Govern

ment.
III. Replies of Government that have been accepted by the

Committee.
IV. Replies of Government that have not been accepted by the

Committee.
4. An analysis of the action taken on the recommendations con

tained in the Forty-ninth Report is given in the Appendix. It would 
be observed therefrom that out of 28 recommendations made in the 
Report, II recommendations i.e. 39-36 per cent have been accepted 
by Government. Of the rest replies of Government in respect of 9 
recommendations i.e. 32-1 per cent have been accepted by the Com
mittee while replies in respect of 8 recommendations i.e. 28:6 per cent 
have not been accepted by the Committee.

H. C. DASAPPA, 
Chairman,

N e w  D e l h i- 1. Estimates Committee.

Magha 26, 1884 iSaka)
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REPORT

The Estimates Commiucc had observed in para 13 of their 49th 
Report (Second Lok Sabha) on the Ministry of Finance (Organisa
tion of the Department of Revenue—Central Board of Revenue) that 
the post of Chairman, Central Board of Revenue, underwent five 
changes within ten years from 1948 to 1958. The Committee had 
expressed the feeling that such change^ were not conducive to sound 
administration and had recommended that Government might work 
out a sound pattern of organisation tor the Department and adhere 
to that pattern. While the Committee appreciate that the Government 
have accepted their recommendation to work out a sound pattern of 
organisation for the Department, they hope that in deciding the pattern. 
Government would keep in mind the fact that at one time the Chair
man, Central Board of Revenue^ ivut aho the ex-officio Secretary of 
the Department of Revenue and therefore, there may not be any need 
for having a separate post of Secretary. Department of Revenue over 
and above the post of Chairman, Central Board of Revenue.

2. In paras* 26-28 of their 49th Report the Committee had criti
cised the uppciniment of O.S.Ds. in the Central Board of Revenue. 
Sincc the appointnient of O.S.Ds. implied departure from normal 
rules, the Committee had felt Uiat the practicc of appointing them 
needed to be reviewed. The Committee note from the reply of the 
Government that there are at present 5 posts of O.S.Ds. in the Min
istry of Finance (Department of Revenue). The Committee have 
examined the matter with reference to details of duties which are being 
performed by these O.S.Ds. and have the following observations to 
make:

(i) One post of Officer on Special Duty (Scale 1800-100-2000) 
has been in existence for more than 6 years for the purpose of revi
sion of the Sea Customs Act. They recommend that the post be given 
up as soon as the revised Sea Customs Act is placed on the Statute 
Book.

(ii) As regards the second post of Officer on Special Duty (Scale 
110(>1600), the Committee are constrained to note that it has been 
continuing fur over 12 years. It is obviously a misnomer to desig
nate the Officer as on Special Duty when the work entrusted to him, 
namely, judicial matters relating to Income Tax Department, is of a 
regular and continuous nature.

(iii) As regard one post of Officer on Special Duty (Scale 400- 
1250) in existence since 1955, and two posts of Officers on Special

C H A P T E R  1.



Duty (Scalc 350-900) in cxistcnce since 1957. the Committee note 
that they arc being continued “for the puq>osc of Tax, Planning and 
LcgLsIation work on the Incomc-Tax side.”

The Committee ^ec no reason why the above work, which is of a 
continuous and resul'ir nature, rhould not be performed by the existing 
officers of the Centred Boan> o\ Revenue, /it any rale they do not 
see any justification for desi^natinf’ these Offic'”-s as on Special Duty 
and granting them special pay when their work even according to the 
Ministry’s own reply has ceased to be of Ad Hoc nature.
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APPENDIX

Analysis of the actum taktn by GovernttMnf on the recommendatkms contained in tkt 
Fanymm h Report of the Estimates Ck>mmiaee (Second Lok Sabha) on the Mimstry nf 
Pimance — Central Board of Revenue.

I. T oul number of rccommcn^ations midc a8

II. Recommendations acceptcd bv Govemmcnt (vide recommenda
tions included in Chapter Il>—

Number i i

PeicetiUge to total 39 3%

III. Recommendations not acccpicd by Government but replieii to 
which have been acccptcd by the Committee (vide recom
mendations included in Chapter III)—

Number 9

Percentage to total 32 1%

!V. Recommendations replies to which have not been accepted by the 
Committee (vide recommendations included in Chapter IV)—

Number g

Percentage to total a8 6%

27
GMGIPND—LSI—245i(Aii)LS—16-2-63—500




